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Swift Solution MSC SDN Bhd.
V/s.

Versatile Process Control Pvt. Ltd.
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On the objections raised by the Corporate Debtor in respect to completion of

work, the Petitioner side has placed a clarification letter by the end user concerning

handing over and completion of project by 17.1.2015, the same not having come

with affidavit, the Petitioner is hereby directed to file the same along with the

Affidavit.

List this matter on 4.1.2018 h
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